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for the applicant and Shri R.C.Rath, learned
Standing Counsel (on whom a copy of this O.As
has been served) appearing on behalf of the -
Respondents on the Question of admission. The
applicant has not yet been served with any
order of transfer. The learmed counsel for

the applicant has brought to our notice a :
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representation under ‘Annexure.A/10 submitted
by the applicant te the Senior Divisional
Operations Manager seeking his intervention
in the matter. That representation was
submitted to the concerned authcﬁrity on
28 «3.,2003, While the concerned authority is
in session of the matter, it is too premature
for the applicant to approach the Tribunal.
In the said premises, we are not inclined
to entertain this 0.A. at this stage and
direct the applicant to seek remedy at the
departmental level.

For the reasons discussed ahove, this
OsAs i8 rejected in limine, No costs.

Hand over copies of this order to the

l1earned cownsel for both sides., and

of this order along with copies of /
the OsAs be sent to Respondents. /
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